
NATIONAL COMPANY LAW L
MUMBAI BENCH. MUMBAI

C.P No. 397l(MAH)/20 t7

CORAM: present: SHRI B.S.V. PRAXASH KUMAR
MEMBER (J)

SHRI V. NALLASENAPATHY
MEMBER (T)

ATTENDENCE.CUM-ORDER SHERT OF THE HEARINC OF MUMBAI BENCH OF THENATIONAL COMPANY LAW TRIBUNAL ON 08.12.2017

NAME OFTHE PARnES: 3A Capital Services Limited
V/s.

Afloat Textile (lndia) Ltd. And Ors.

SECTION OF THE COMPANIES ACT: S8,S9 of the Companies Act 1956.
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Member(Technical)
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The Petitioner Counsel is present. Respondent side is absent.

For the Petitioner has not filed affidavit of proof of service upon the Respondent, the
Petitioner is hereby directed to place the same on next date of hearing.

List this matter on 05.02.2018.

sq/-
B. S. V, PRAKASH KUMAR
Member (Judicial)
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